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 PAPERS  LAID  ON  THE  TABLE

 Central  Reserve  Police  Force,  Recruit-
 ment  Rules  1991  and  Foreign  Contri-

 bation  (Regulation)  Amendment
 Rales,  1991.

 [English]

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  MINISTER
 OF  STATE  IN  THE  MINISTRY  OF
 HOME  AFFAIRS  {SHRI  M.  M.  JA-
 COB):  Sir.  on  behalf  of  Shri  ४.  B.
 Chavan,  I  beg  to  lay  on  the  Table—

 (1)  A  copy  of  the  Central  Reserve
 Police  Force  (Combatised  Hindi
 Translators  Cadre)  Recruitment
 Rules,  1991  (Hindi  and  English
 versions)  published  in  Notifica-
 tion  No.  G.S.R.  203  in  Gazette
 of  India  dated  the  30th  March,
 1991  under  sub-section  (3)  of
 section  18  of  the  Central  Reser-
 ve  Police  Force  Act,  1949.

 [Placed  in  Library.  See  No.  LT--
 227/91]

 (2)  A  copy  of  the  Foreign  Contri-
 bution  (Regulation)  Amenc-
 ment  Rules.  1991  (Hindi  and
 English  ‘versions)  fublished  in
 in  Notification  No.  G.S.R.  179
 (E)  in  Gazette  of  India  dated
 the  25th  March,  1991.0  under
 sub-section  (3)  of  section  30  of
 the  Foreign  Contribution  (Re-
 gulation)  Act,  1976.

 [Placed  in  Library.  See  No.  LT—
 228/91]

 Notification under  Delhi
 tion  Act,  1966

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  MINISTER
 OF  STATE  IN  THE  MINISTRY  OF

 HOME  AFFAIRS  (SHRI  M.  M.  JA- COB):  Sir,  I  to  Jay on  able
 a  copy  (if  the “Recitation  No.  §.0.
 225(F\  (Hindj,  and  English  versions)

 ८  dninistra-
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 published  in  Gazette  of  India  dated
 the  9th  May,  1991  containing  Presi-
 dent's  Orde:  dated  the  9th  May,  1991
 regarding  suspension  of  operation  of
 certain  provisions  of  the  Delhi  Admi-
 nistration  Act,  1966  for  a  further
 period  of  four  months  with  effect  from
 the  13th  May,  1991  issued  under  sec-
 tion  31  of  the  said  Act.

 [Placed  in  Library.  See  No.  LT-
 229/91]

 Notifications  under  Essential  Com-
 modities  Act,  1955  and  Review  on  the
 Working  of  and  Annual  Report  of
 Haryana  Agro-Industries  Corporation

 LTD,  Chandigarh  for  1989-90  etc.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  (SHRI  MULLAPALLY
 RAMACHANDRAN):  Sir,  I  beg  to
 lay  on  the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  Eng-
 lish  versions)  under  sub-section
 (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  1955:—

 ह)  S.O.  259(E)  published  in
 Gazette  of  India  dated  the
 16th  April,  1991  specify-
 ing  that  every  manufac-
 turer  of  SSP  fertilisers,
 micro-nutrient  fertilizers,
 physical/granulated  mix-
 tures  of  NPK,  micro-mutri-
 ents  and  combination
 thereof  shall  possess  the
 minimum  laboratory  faci-
 lities  mentioned  in  the
 list  annexed  to  the  ‘notifi-
 cation.

 (ii)  S.O.  260(E)  published  in
 Gazette  of  India  dated  the
 16th  April,  1991  making
 certain  amendments  to
 Notification  No.  S.O.
 977(E)  dated  the  9th
 November,  1987.

 (iii)  The  Fertiliser  (Control)
 (Amendment)  Order,  1991
 published  in  Notification
 No.  5.0.  26108)  in  Gazette
 of  India  dated  the  16th
 ‘April,  1991.


